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VSrn22?SASYCOBNaLO? INDIA 

• NewPeihj, die 29th January, 2002 

G.S.S. &7CE),— in exercise of the powers conferred by ckuse (c) of sub-section (2) of section 66 of the Indian 
Veterinary Council Act, 1SS4 (52 of 1984), the Veterinary Council of India, with the previous approval of the Central 
Government, hereby makes the following regulations to regelate rise terms and condition of services of the Secretary, other 
Officers and Employees of the Council, namely :— 

1. Short title and coGasenceraent— (1) Thesa regulations may be called the "veterinary Cotincil of India Terms and 
Conditions of Services of Officers and other Employees) Regulations, 2001. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

.. 4ps»JkatioM. ' 'HTTiesgregidaUoiissiiaH apply to all the ensployess.of the Co'uiiciJ (except persons.smpibyed 
onptrrsiy. :- ^B&fiasis and ^ daily wages) and to all persons eamloyedby the Council on special contactor on. transfer 
in respect oi .1! -iU ttcrs- not regukted by the contract or by the terms of the transfer as the case may be, 

(2) In respect ci £tiy maUsr net covered by these regulations, the employees of the Council shall be governed by-
such rules or orders as may L '. ::?$&&, • •,.. the officers and servants of the Central Government. 

X Definitions,-— In these rsguktio.u unless the context otherwise requires: 

(a) "Council" means the Veteriuarv -Council of India established under section 3 of the Indian Veterinary 
Council Act, 1934(52 of 1%4); 

(b) "Executiw CaiBzaittsc* steam theSx^'rive Committee of the Council; 

(c) "President" means the President sftfes Council; 

(d). "Secretary" means the Secretary of die -Goiaicil; 

(e) "Employes" means any officer &r sesvsE? app nited as a staff of the Council as shown in Column (1) of 
Schedule I to these regulations; 

(i) "Competent Authority", "Disciplinaiy Aat&?riryy, "Appellate Authority" and "Reviewing Authority" 
mean arid include the authorities empowered by fiii>??£s:dent or the Executive Committee by any general 
or-special order to discbarge the foncLions-orwcrf:''̂  powers as specified in Schedule-U: 

(g) "Temporary employee'' means an emr-!oy-..£ appms&l zguixisi a post cie^ed for a fixed period in the 
Council, 

4. Officers andetber employees of the Ccaacii.—The nature aod categories of officersand other employees of 
the Council and the scales of pay thereof shall be as specified hi Schedule i ?•• -psmlid to ihese regulations. 

5. Appointing aafhonry.—^(l>Ap|KiirttinentofLheSec/e!?^shallb^:sad5hyihePresiderit. 

(2) All other appointments other than to thepost of Secretary shall be &&•&& by the Secretary, 

6. Provision with respect to esi^dng employees-,—-Alhpexsons whoareeasloyees-of the Council at the 
commencement of these regulations shall be deemed to have bsen appointed to the co?.*s*p.sndiiig posts specified in 
Schedule I. 

7. ASowaases, leave and other coa*ilt*:C2S 5? service olf outers and other employees.—>U) Trie rules and orders 
• for the time being in fores applicable to the officers and savants, .holding posts of corresponding scale of pay under the 
Central Government, shall regulate the conditions of service in respect of allowances, house rent allowance, have, joining 
rirne pay, provident fund, gratuity, age of superanuuadQn and other conditions'of service of the employees of the Council. 

£2) In respect of aay matter not covered by these Regulations, the employees of the Council shall be governed "by 
such rules or orders as may be applicable to the officers and servants of the Centra I Government. 

8. Travelling, jpaily asd Medical Allow ances.—In respect of matters such ;is travelling allowance, daily allowance 
and medicalallowance, an employee of the Council shall be entitled to draw, in respect of official journeys performed by hhn 
and for the purpose of medical care, the allowance at the rates and the medical facilities as admissible to the officials of the 
Centra! Government. 

9. Saving.—Nothing in these regulations shall affect reservations, relaxation of age limit and other concessions 
required to fceprovidsdfor the Scheduled Castes, the Scheduled Tribes, ex-servicemen, other back-ward classes and other 
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special categories of persons ia accordance with the orders issued by the Central Government from time to time in this 

10. Power to relax—Where the Council is of the opinion that it is necessary or expedient so to do, it may, in 
consultation with the Centrai Government, by order and for reasons to be recorded in writing, relax any ether provisions of 
these regulations with respect to any class or category of pests. 

U • Matters witis respect to whkh no prevision aas besu tsr.de.~M2Etars relating to &e conditions of service of 
empicycw cf-the CGUflG&with respect to which-no provision has been mads in these regulations-, shall be referred-ta the 
Centra] Government for its decisions. 

Statement showing the Classmcatio.n of Posts and Scale of Fay atisefced to the posts [See Regulation 3(e)] 

Si. Mo. Designation GroiiD Revised pay scale as on 1-1-96 

I. 

2. 
3 

4. 

j . 

6. 

7. 
a 
O. 

9. 

10. 

11, 

12. 

13. 

14. 

15, 

Secretary • 

AssK. Secretary 

AX.0 (re-designated as Science Officer} 
Section GScer 

Accountant 

Assistant 

Stenographer Gr. ' C (PA) 

UD.C. 

Stenographer Gr. 'D* 

L.D.C 

Steff Car Driver 

Dafbi-cuiD-Rcrieo Operator 

Peon 

Chowiridar 

Safaiwala 

A 

A 
A 

g 

B 

B 

C 

C 

c 
c 
c 

-D 

D 

D 

D 

14300400-18300 

10000-325-15200 

SCCO-275-13500 

- 6500-200-10500 

5500-175-9000 

5500-375-9CG0' 

4500-125-7000 

40CO-100-6000 

4COC-100-6000 

3050-75-3950-804590 

3050-75-3950-804590 

2650-65-3500-704000 

2550-55-2660-60-3200 

2550-55-2660-60-3200 

2550-55-2660-60-3200 

SCHEDSO:™^ 

Pisdpliaary and Appellate Authority {See Regulation 3(f)] 

SL Description of duties 
No. 

Nature of Authority Appellate 
Penalty competent to Authority 

impose penalties 
specified in 
Column (3) 

Reviewing 
Authority 

(1) 0 (3) (4) (5) 
1 Posts where maximum of the scale of 

pay exceeds Rs. 13,500/- and above. 

2 Posts where maximum of the scale of 
pay exceeds Rs. 9,000/- and upto 
Rs. 13,500/-, 

3 Posts where maximum of the scale of 
pay excesds Rs. 4,000/- and upto 
Rs; 9,000/-. 

4. Posts where maximum of tie scale of 
pay does not exceed Rs. 4,000/-. 

Minor Penalties President 
Major Penalties 

Minor Penalties Secretary 
Major Penalties 

Minor Penalties Secretary 
Major Penalties 

Minor Penalties Secretary 
Major Penalties 

Executive 
Committee 

President 

President 

President 

\feterirary 
Council of 
India 
Executive 
Committes 

Executive 
Committee 

Executive 
Committee 
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C..K. VASDHV, Actg. Secy. Veterinary Council of India. 
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